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THE JAMMU AND KASHMIR URBAN PROPERTY (CEILING)
ACT, 1971.

(ACT NO. XII OF 1971)

[Received the assent of the Governor on 11th October, 1971, and published in
Government Gazette dated 13th October, 1971 (Ext)].

An Act to provide for the impasition of a ceiling on urban property, and
for the acquisition of urban property in excess of the ceiling limit with a view
to utilize such excess urban property for pubhc purposes and for matters
connected therewith.

Be it enacted by the Jammu and Kashmir State Legislature in the Twenty-
second Year of the Republic of India as follows -

1. Short title and commencement.~(1) This Act may be called the Jammu
and Kashmir Urban Property (Ceiling) Act, 1971.

(2) It extends to the whole of the Jammu and Kashmir State.

(3) It shall come into force on such date as the Government, may be notification
in the Government Gazette, appoint.

2. Definitions.-In this Act, unless the context otherwise requires,—~

(@) ‘‘ceiling limit>> means the ceiling limit specified in section 3 ;

‘(b) *‘competent authority”” means any person or authority authorised bty
the Government by notification in the Government Gazette, to perform the

functions of the competent authority under this Act for such area as may be
specified in the notification ; :

(c) ““Court’’ means a principal Civil Court of original jurisdiction unless the
Government has appointed (as it is hereby empowered to do) a special judicial
officer within any specified local limits to perform the functions of the Court under
_this Act ;

(@ ‘‘family’’ means a Hindu undivided family ;
(e) “‘prescribed’’ means ;‘)rescribed by rules made under this Act ;

(f) ““urban property’’ means all land and buildings (including any rights
therein) situated--

(@) in any area which is comprised within the jurisdiction of a
Municipality and within the jurisdiction of such Notified Area
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- ~Committee; Town AmCmmunee;Canlemqranyotherbody asmay

be specnﬁed by the Government by notification.

(b) in any area within such distance, not being.morg than eight Kll etres,
from the local limits of any municipality [or any notified area
committee, town area committee, cantonment gr other body, specified

_under sub-clause (a) as thc Government may

having regard) to the

* ‘extent of, and scope for, urbamzatxon of that drea and other relevant
considerations, specify in this behalf by notification in the Government

‘ Gazette

bnt dees mﬂmlude any piant machmexy or ot
busmess, industry or such other s:mllar activiti

.48) any. refereneem a.person: shall be eoasmaed asi
- Hindu undivided famlly R L T e

and in the case of every family consisting of not mere

¢ to the

1
dinga refererice to a

3. Ceiling -limit.-~(1) (a) In the: case of every ‘pe-s%:; not hemg a famxly :

ceiling limit shall be so much urban property as does n
lakh rupees. o N

~(b): 'The-eciling limit in the case of every famﬂy
ﬂve members shall be so much urban property-as’
five lakh rupees increased by so much urban property
value fifty thousand fujfées for every mertiber of the fami
however, that the value of all the,urban properties owned
no case, exceed séven and haif 1akh rupees.”

* (2) ‘1761 or after the Ist day ofSeptember 1971 aﬁy
any nr&an property owned by such persom- EE

(a) dlrectly or mdxrectly to hns or her spouse, othe
oonsxderauon or m connecuon wnth an agreement

(b) lQ lhﬁ nunm *Ghlld Of such person,, ‘not being
.+ ptherwise than for adequate consideration; or. -

(c) to another person or any association of perso
adequate consideration for the 1mmed1ate or de

person, his or her spouse or minor chlld (not bei
or bOth, or.; B P
(d) :to another px Wy any assecxauan of persons,

an nrrevocable mhsfer

then, . the property. so transferred shall, for the purpol:es of tlus seen*m, be
deemed,‘m be owned by such persen. . PR

exceed in valpe five

isting of more - than
-not-exceed in value
does not exceed in
in excess of five ; so,
such family shall, in

persbn hastransferred

than for uate
o lie apart, or |
a married daughter,
s otherwise ‘than for

erred benefit of such
a married daughter)

otherwise than junder
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3. thre in the caseofaperson being tl;e mmher&afamay any urban
pmpeny having been the separate property.of;such person has; onthe ist day-of
September, 1971, or at any, time thereafier, been converted by such person into
property belonging to the family through. the act of impressing suchiseparate
property with the character of property belonging to the family.or throwingitinto
the common stock of the family, then, the property so converted-shall, forthe . .-

_ pu;posa,ofthls seqm;n, be desmed.to be owaed w suchmmdw by the .
ﬁmﬂy- g ey mEEE R Y :J;g S $pored PETRL tiia - (I S
@ Where a firm or soacty or an_association -of individuals. (wh&her

" incorporated or not) or a closely-held company owns urban property, then the right
or interest of any person in such property on the basis of his share in such firm, .
society, association or oompany shall also be: takenmto acoopnt in determmmg the -
valueofurbanpmpertyownedbysuchperson e ; :

Explanatton --In - this sub-secil oh,
company as defined in the Co‘mpames &t
 asdefined'in that Actthe shates of which are
- inIndia in accordance with the Secunnes C
rules made thereunder

>(8) Whem a person 1saﬁeneﬁciary ofa pnvate trust 'and has sKare in the
uwmnefromsuchtrustnskmwnordetemun%fe the sharé of such person
: mtheurbanpmpertyownedbysuchtmstshallbedeemedvtobemtheseme N

o (6) Where ptoperty held in uustwms&ﬂ?&mer wli&ﬂ'yor“in part, urban .
pmpmyandﬂwshareorshamofﬂ\ebencﬁcmrymemfarenotknown
or&ummnaﬁe,ﬂmmmmmmmmmnbemwmbe‘ v
mwmmmmmwﬁnghm m}sﬁch's%&shﬂlbeﬁvﬂakh‘ o

o ammm:nmm,mmmmmmas:w‘
'notbelawﬁﬂforanypersonmaeqmmanymbanpmpenymexceswfthnmﬂmg
v S Persons ownmg acrban pra;aeny imoexcesy’ vj‘ csdmg J:mit lo ﬁle .
. statements --(1) Every person owning urban: property-in:éxcess of the ceiling -
~limit at the commencement of this Act shall, within a period of six months
of such commencement, - file-a . statement. -before -the- competent. authority, -
having jurisdiction, specifying the logation, value. angi such other particulass.
as' may. be prescribed, of all the-urban- properties owned by him:-and alse .~
specifying. the urban properties within the ceiling limit.which. he. desires o
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(2)Ifthemmmutmhontyxsd&eepn Mmmm
-mmmm«mmm ithstanding
mdmsﬂ:—mm(l).hemymeam' n

.m&mﬂwmmb—mﬁon(l)

(3) Themmnymy, ifitfism A
do,gxwadﬂwdauofﬁlingthcmmmduw: jection.

" (#) The statemenit under this section shat! be filed~-

(8) in the case of an individual, by the individus
o mdmduallsabsemfmthembythcl.‘ idus

uummuﬁlefmtheindmdmlmmthe
mwaonbis‘bdnlf and

) mthccueohfumly bythcxmmwhue Kamam{tmmtm

State or is mentally incapacitated from attending mmw@yoﬂm
adultmembetofﬂnfnmily.

§¢)) Snbjecttoanymle&mdemtmsbdnm d‘myurbanpmpeny
shall, for the purposes of this section, be 1o be the price with, in

nwommnydﬂwwsqnmngmhwwitmmfachif lid in the
openmdm;u:theoamnmmemofﬁﬁsm : |

makeswhmqmmasndemsﬁtmdxfﬂn competen amhontyisoﬂopmm
Mthemheofﬂnmhnmmmdbym berson who has the

Mn\—an may
dwmamdmmehmandbymhmasmay pmmbad,thckvahseof
the property : e
, .

Provided that the competent authority shall, before fuaking a final determi-
monoftheva!uefﬁnmbanpmpmy gnveto -person-concerned an
oppmtumtyofbemghwdmﬂwmm : g
N Preparmonofduﬁsmntmngwds rba properfyin 5s of
ceiling limit.—(1) On the basis of the statement ﬁieﬂ " (l)»of

section S and on the basis of the value, if any, det

: mpmweﬁtywmwmﬁstmm
mmwmms

of'ﬁwm‘n las
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(2) Every statement prepared undersub-seman (1) shall contain the foliow-
ing partxculars, namely :-- - :

(x) the name and address of the person ;

(i) pameularsofallmbmpropmyowmdbymhpumnmlthem
-value thereof ;

4ii) pamculars of urban property which such person desam to ‘retain
. w1thmthecelhng limit , and

(iv) such other particulars as may be prescribed.

(3) The draft statement shall be served on the person eomemed together
with a notice stating that any objection to the draft statement shall be pudmed
‘wﬂhmtlm'tydays of the service of such notice.

(4) The competent authority shall duly consider any objection received
within the period specified in the notice referred to in sub-section (3) from the
persononwhomacopyofthedraﬁstaten\enthasbeenservédunderthat
sub-section and the competent authority shall, after giving the objector a
reasonable opportunity of being heard, pass such orders as it deems fit.

8  Final statement.—-After the disposal of the ob;ecuons, if any, preferred '

-glterations'in the draft statement in accordance with the orders passed on the
objections aforesaid and shall declare the urban property owned by the person

~ concerned in excess of the ceiling limit and cause a copy of the draft statement as '
so altered to be served on the person ooncemed

9. Government to acquire urban properg; in excess of the cedmg limit.--At ‘
theexpuaﬂonofapenodofthmyeamfmmthecommmnofﬂﬂs&t,ﬂw
Government shall acquire under the law relating to acquisition of immovable
pmwtymfomatthenmeofacquismonofmnyundcrﬂmMmum
pmpertydeclamdtobemexcessoftheeexlinghmxtsmhsacnonsvwithavwwto
nnlmngsuchexcessurbanpmpertyfmpubhcwrpose :

10. Nonce to be given to competent authority before urban property in
excess of ceiling limit is transferred.~-During a period of three years from the
commenoememofﬂusAct,mpemnuwmngmbanpmpmyhgmofﬂw
ceiling limit shall mrxsferbywayofsale,gﬂ,emhangeorothemi&uym
property declared under section 8 to be in excess of the ceiling limit unless
-mamnmmumwmwwmwmmk R
ﬁmeandmmhmammasmaybepmcﬁbed,

ll Competent authority to obtain orders of Gmmmnr whether urbm
property in excess of ceiling limit is needed for a public- m-—m the
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receipt of the notice under section 10; the compets t authority shall, within a
period of 120 days of such receipt, obtain the order of Goveﬁ:‘ment as to
whether the property is heeded for a public purppse and if so ed, shall
intimate the person whohasgnventhenonoe accordingly. |

12, Power of Government to acquire urban |property in excess of the
ceiling limit.--Where intimation has been given under section 11 any urban
- property in excess of the ceiling limit is needed| for a public W, the
Government shall, as soon as may be after such intimation has ibeen given,

acquire such property.

13. When urban property in excess of the ceiling limit may be transferred.—-
Where, within a period of 120 days of the receipt of the notice undex section 10,
the competent authority does not intimate that th¢ urban property in excess
of the ceiling limit is needed for a public purpose, such person shall be free to
transfer such property in any mode whatsoever. 11

14. Restrictions on registration of tranfers of urban property.--Ndtwithstand-
ing anything contained in any law for the time being in force, no document
relating to any transfer of urban property, either by sale, gift, exchange or otherwise
shall be registered by any registering officer appointed under the $egnstratxon
Act, Svt. 1977, unless--

efore such offic that the
ot been declarep to be it
d in a case here .such

(a) the transferbr makes a declaration in writing
property intended to be transferred has
excess of the ceiling limit under section 8

I
|
(b) the transferee makes a declaration in writing in such form as may be
o the total value of urban

not exceed the ceiling limit.

15. Ceiling limit on future acquisition by inheritd
execution afdecreea, etc. --(1) If, on or after the conunen

ceihnghnut,thenheshall,wmunthmnmthsof €
file a statement before the competent authority, spegifyi
andsuchotherpeﬁwuhrsas maybepfescnbed, f
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, ownadbyhm\andalsospec:fymgmembanpmpemwmﬂun the cedmglnmt,ﬂ

wlnch he desires to retain..

) Th@provxsmnsofsecnonss to 13 (mcluswe)shall asfarasmaybe
applytoﬂxestatementﬁledunderthxssecﬂonaﬂtotheurbanpmpeﬂy :
: ownedbysuch person in exoessofthe ceiling limit. - ' .

16. Power of competent authority.--The competent autlmnty shall have the
powers of a Civil Court, whﬂettymgasmtundertheCodeowaﬂPmcedm’e,
Svt. 1977, mrcspectof the following matters nam@ly- ‘

‘(a) summouxng and enfbmng theattzndame of any person and examxmng e

- him on oath ; )
o requmngthed:scoveryandproducnonofaaydommm :
T (c) receiving evidence on affidavits ; |

() mqmsmonmg any public record or copy thereof from any Court at
oﬁee ,

| (e) wmnngoomnusslonsforﬂxeexammamnafthmsesordocum and
,(f) anyothermanerwhxchmaybepresmbed o

7. Appeal agamst order of the competent authortty —-(l) Any person

aggnevedbyanordermadebythecompetentauthomyunderﬁusm:nay
within thirty days of the date on which the order is communicated. to him, S

prefer an appeal to such aut!mntyas maybc pwscrm (lwmnaftﬂ'
the appellate authority) :

Prwndedthattheappellateauﬁmntymayentenmmﬂxeappealafwnheexpuy &
ofﬂtesmdpenodofﬁnnydays,nfnlssausﬁedﬂmttheappeﬂamwas
‘ ptevémedbysuﬁcxentcausefromﬁhngtheappealmmne : ,

@ Onreeelpt ofanappealundermhm(l), thewpeﬂaieamhmity

| shall, aﬂetglvmgtthanoppomumyefbeinghmd,passwchm L

thereon as it deems fit. ) | |

18. Powers of revision.--The Govei‘niﬁem may, at any time, eithér on its own

mouonmonanapphcauonma&toltmtmsbehalf call for the record of any .

- proceedings which are pending before or have been disposed of by a competent

ammmyomppenate authomy unda;hsmformmmdmsfﬁmw . .
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as to the legahty or propriety of such promdmgs or
and may pass such orders in relation thereto, as it

Provided that the Government shall not pass

prejudicial to any person without giving him a reaso;
!

19. Penaity for\concealment, etc. of particulars
the competent authority, in the course of any pr
satisfied that any person has concealed the parti
owned by him or has furnished inaccurate particular
after giving such person an opportunity of being
order in writing, direct that such person shall pay
which shall not be less than, but which shall not {
representing the value of the urban property

ACT, 1971.

S
of any order mbde therein
consider ﬁt

order under
le opportus l

section
pf being

urban properfies. (1) If
ings under this Act, is
of any urban property
§ of such property, it may,
heard in the matter, by
by way of penalty a sum
exceed twice, the amount
respect of which the

particulars have been concealed or in respect of wlxch inaccurate particulars

have been furnished.

7
I
i
i

|

€2) Any amount recoverable under this sectlon may be recovered qs ifitis an

arrear of land revenue.

20. Oﬂ’ences and pu_nishments.-( nIf any person

acquires by pui'chase any

urban property which by itself or together with
owned by him exceeds the ceiling limit, he shall be
ment for a term which may extend to two years, or wi
five thousand rupees, or with both.

(2) If any person who is under an obligation o
Act refuses or wilfully fails to file the statement wi
the purpose, he shall be punishable with imprison

extend to two years, or with fine which may extend tp five thousand

with both.

(3) If any person who having been convi
continues to refuse or wilfully fails to file the statem
with fine which may extend to five hundred

urban property already
unishable with imprison-
fine which may extend to

le a statement under this
in the timesjjnpciﬁed for
for a term Which may =
rupecs, or

under sub-section (2)
t, he shall be punishable
 for each day after the

previous date of conviction during which he continues|so to offend

(4) If any person who is under an obligation to

Act files a statement which he knows qr has reason [to believe to

¢ a statement under this
bq‘, false, he

shall be punishable with imprisonment for a term which may extend to ho years

or wnth fine which may extend to one thousand v

'(5) If any person contravenes the provisions ©.
~ punishable with imprisonment for a term which may
ﬁngwhxchmayextcndtoﬁvethousandmpm or

or with both,
section 10, hq shail be
to two ! or with

|
-
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(6) If any person who is under an obligation to file a: declaratlon under
section 15 makes any such declaration which he thinks or has reason to
“believe to be false he shall be punishable with imprisonment for a term which
mayemndtooncyear or with fine which may notbe lessthanonethomand

rupees.

21. Act not to apply to certain urban properties. -Notln~ng inr this Act shall
~ apply to—-

(a) any urban property owned by-

(i) the Central Government or the State Govemmcnt ‘or any locai
authority or any ‘corporation established by or under a Central or
State Act or any Government company as deﬁmd in secuon 617 of
the Companies Act, 1956 ; -

(ii) any pubhc chantable or rehg@s ‘“35‘ oo '
(iii) any wndely-held company :

(1v) any co-operative society (rcglstcred under any law relating to co-operative

societies) other than a co-operative housing society engaged in any
business or industry ; and

(v)- any club formed by assocnauon of mdmduals on mutuai non-profit
basis ; or :

(vi) any bulldmg or class of buildings which the Government may by special
or general order, specify.

* (b) any urban property, being a building built for the accommodation of the
poorer sections of the society in accordance thh the schemes approved
by the Government.

Explanation : In ihis section ‘‘widely-held company’’ means a company
(not being a private company) as defined in the Companies Act, 1956, the
shares of ‘which are listed, in a recognised stock exchange in India in

" accordance with the Securities Contract (Regulation) Act, 1956 and the rules
. made thereunder.

22. Power to make rules.~(1) The Government may, by notification in the
Government Gazette, make rules to carry out the purposes of this Act.

(2) In particular and without prejudice to the generality of the
‘foregoing: power, such rules may provxde for all or any of the folkowmg
matters, namely :--

' (a) the particulars which the statement to be filed under sub-section (1) or
sub-secnon (2) of secuon 5 shall contain ;
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() the method of determining the value of the jany urban property under
' sub-section (5) of section 55 : i ‘

© the manner in which and the means by whidh the competént a’nthonty
may ascertain thevalue of urban property under section 6 ;

(@ the particulars which the draft statement shall contain under $ub-section
(@) of section 7 ;

(¢) the time within which and the manner in which notice of the intended
transfer of urban property may be given to the competent authority under
secuon 10

(i) the partmnlars which the statement to be filefl under sub-section (1) of
section 15 shall contain :

(8) the authority to whici appeal may be preferreq under section 17 and the
form and manner in which appeals may be filed under that section ;

(h) any other matter which has to be or may be prescribed.






